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MR. SPEAKER : Tae question is :
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13-30 hrs
The L~k Sabha then aljourned for

“That in pursuance of Section 4  Lunch till thirty minutes past Fourreen

(3Xc) of the Marine Products Export
Development  Authority  Act, 1972
the members of this House deo
proceed to elect. in such manners as
the speaker may direct, two members
from among themselves to serve
as members of the Marine Products
Export  Development  Authority,
subject to other provisions of the
satd Act”

\ Thae mation was adopted.

(vi) Central Advisory Committce

for the Natiow%ﬂ Copps
== . f:b*uktv

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND NATURAL GAS AND MINIS-
TER OF STATE IN THE MINISTRY
OF DEFENCE (SHRIS. KRISHNA.

KUMAR) - Sir, o Mot o
“That in pursuance of  Section
Faivn of the Nationdl Cadaer
Corps Act. 1945, the members of
this House o proveed 1o elect.
such manner as the Speaker man
direct. two members fren among

themselves 10 seme as mompbers of
the Central Advicory  Commutter
for the “Navonal Cadet Corps,
subject to other  proviions of the
sard Act”

M. SPEAKER : The question s t

“Thut n puxuaru ol Secuon 12
tiXy of the Natemal  Cadet Corps
Act, 1948, the members of thn,
House do proceed to elect, in such
manner as the Speaker imay direct,
two members from among themseh ey
to serve as members of the Central
Advisory  Commtiee for the
National Cadet Corps. subject 1o
other prosivon. ¢f the snd Aer”

The motion was adopted.

{English)

MR. SPEAKER : The House rises
to mect again at 2-30 pm.

of the clock,

e e e

The Lok Sabha re-ussembled after
Lunch at thirty-four minutes past Four-
teen of the Clock

[SHRI P. A lYEIJD in the
24 M

STATUTORY RESOLUTION RE.
DISAPPROVAL OF REPRESEN-

TATION OF THE PEOPLE
(AMENDMENT) ORDINANCE
--199]

AND
REPRESENTATION OF THE
PEOPLL  (AMENDMENT)

Bil.i —('o : s
[English) W ﬁY

MR, CHAIRMAN The House
will now ke up further discussion
on the Statutory Resolution regarding
the  Representation ol the  People
tAmendment)  Ordinance, 1931 and
Representation of the People (Amend.

ment} Bl together.

The Time allotted  for this Bill
was two hours. But w2 have akea 2
hours and 21 mnuates. So. thr hoa,
Minsster may give the reply 1o thi

H o
Bl now ‘l)u -

THE MINISTER OF STATE IN

THE MINISTRY OF PARLIAMEN.
TALY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
AW, JUSTICE AND COMPANY
\Fl A.IRS {(SHRI R\VG \R’\ h \

harman. Sir, FF am u‘mg.d
that 1 have been gl\.cn the opportunity
to reply. I thought that it will take
a litle longer.

As the first stage, | would like
to thank all the Members who have
participated in this debate and have
supported  this Bill.

The major objection that came
essentially in the form of the Statutory
Resolution was himited to the point
that whether it could have  been
possible to hold the clections in the



